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IN THE CENTRAL ADMINISTRATIVE TRIGUNAL 1 HYDERAUAD BENTH Y [/

- AT HYDERADAD -+ -
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0.A, No. 12931/94. Dt. of Oacfsion : 21,10,94.'

Bhaggm Raj «o Applicant,

Va

1. The Sub Divisional OPficer, !

e

i
Phoney, Nizamabad, 5?‘ ;
2, The Tglecom District <nginager, 2?
Nizamabad. " ;

3. The Chief General Manager, , o 1
Talecommunication,
Ooorsanchar Bhavan,
Hyderabad., .. Resnonden ts,

Counsel for the Applicent 1. K,VENKATESWARA RAQ

|
Counsel for the Rospondents Mr. N.R.DEVARAJ, Sr.CGsc.

CORAM :

THE HON'SLE SHRI JUSTICE V.NFELADRI RAOD : VICE CHAIRMAN

THE HON'BLE SIRI R. RANGARAIJAN : MEMBER (AOMN, )
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IR o JUDs Mo

I es per Hoatble “C1 #.iangarsisn, Hewber (Adininistrae: v, I

Herard Cri koVenkateswars Rao, learned counsel fur the
apolicant anug urj M.R.Devaraj, learneqg -tanding Counsel for

the resjpondenes,

2. The apslicane Plesds that i was initially envsnad
45 Toczual Mavdoor under tios control of the responients wjch

cifect from 13,10.1%33 ¢ 30,11.1934 an3 LT

o lrer we wag
N jajad Lrriciically i, e, from 1,1,1285 ¢o 31.3,19135; 1.2.1986

to 30..,1935; from 1.12,1977 o 31.3,1942 5.4 lastly fron

1.3,1933 31,5.1939, The're- frep his SrVices were p oo TER IRt

and later ne was MO re-enjased, Thjs Chonzs bean File;

SPraying Lor & s2elacation thit the anplicant is =ntitlag

for CEEYm Joment ag Carual Mazdoor und r gk contral ~f

Telzcy District Enginser, Nizamabad {y trring of tha ingeo

rulcions jssyeg Ly tha Director Cenoargl, Telecomnunic&tinﬁ

NG El80 5 par phe Lr.HO.TA/LC/1-2/III dt. 21,10,199; and

Lr.Na.FAﬁxsfile./Cer. dc, 22,2,17993 issu=-3 Dy k-3, by

holding th=t the action of the Fespondents ip nnt Feenjening
hin ags illegay, arbitrary, dis:riminwtory Ani violative of
: “ﬁ Artic.e. 14 . 16 of the Constitution Hf India,

PRC the decai] given by tae applicant, e yae

| - not engajti‘5ftcr 31.5,1999 for an

Hente, the qggstion_oﬁ_condoning~the~break do=3"not arise,
: A

te claim seniority on the basjie

L A8 suen, he g not eligitle

ol his sarlijer S¢rvice in ditferent tpells, '

4, In view of what 1S Stated by the applicsant, i«

hes to we Presamed that he hail gaireq S0T¢ experiance in

the work jn ¢)e Pelecom Lepsrtment, 30, it i{s {n the
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Bivtorest of Lhe dypgctment, 40 he 1is enjogud {n preieieuce

to ffauhef*wﬁwuev-r work is dVJilablg. 50, eonly the wﬁﬂ ,
relicf that can Le Jrantad 15 to direct the 2nd Casponient
Lo re-engige the applicent as Casuyl Mazdoor in p;uference
Lo fresiiers whenever there is wofk. If the applicant is
going to e engaced in pursuance of this order, none shall

be retrench2d who are already in service,

5. The OA is ordered avcordingly at the admission
Stujge ltself, o costs./
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1. The cyi Livicicnal Offjcer, ghones, Nizamabad,

2. The Telecom District Engincer, Ni.-amabad.

‘3. The Chief General Manager, Telecommunication
Lovrsanchar “huvan, Lycderabad, ‘
—4<"One CoOpy to lp.K.Venkiteswar Rao, Advocate, caT yc,

5. 00e copy to Kr.U.R.Devraj, Sr.CGSC.CAT.Iiyd. '
6. Cne Copy to Librar., CAT, Hyd.
7. One spare cony.




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH |
i~ AT HYDERABAD

O.A. 308)97 Date of decision: 18.3.97
petween

GSR Anjaneyulu o aApplicant ‘
And

1. The 8Sub Divisional Officer,
Telecom, Tanuku,

2. Telecom District Manager, w
Eluru, :

3, Chief General Manager, : .‘
Telecom, Hyderabad. « s+ Respondents

Shri K.vVenkateshwara Rac .»s Counsel for applicant

SHRI NR DEVARAJ, SCGSC ..+ Counsel for respondents

CORAM
HON'BLE SHRI H. RAJENDRA PRASAD, MEMBER (ADMINISTRATIVE)

ORDER

Heard Shri K.Venkateshwara Rao for the applicant.
From the fécts of the case it would be seen that the
applicant was disengaged as far back as 1987, i.e. more
than 12 years ago. There is little point in issuing
any directions after such & long lapse of time. I do not
.See any merits in this 0,A. Tﬁe same is allowed to be
withdrawn as requested by the learned counsel, The
applicant is entirely free to pursue such claims as he maj
have with the Department concerned. Thus the CA is
disposed of at the admission stage.
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(H. Raje a Prasad) - ‘
Member YAdmve.)
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0.A.308/97.

To
1.

4,
5e
6.
7.
8.

The Sub Divisional Officer,
Telecom, Tanuku,

The Telecom District Manager,
Eluru,

The Chief General Manager,
Telecom, Hyderabad.

One copy to Mr.K,venkateswar Rao, Advbcate, CAT.Hyd.
One copy to Mr.N.R.Devraj, Addl.CGSC. CAT.Hyd.

Dw?s{ﬁ) 4
One copy to EfEEawy,/ CAT.Hyd,.

One copy to Hon'ble Member(A) CAT,Hyd.

One copy spare.
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IN TH. CENTRAL KD”INIS“R TIVE TPIBUNAL

HYLZERADAL BLLJL.H AT HYLLR‘ABAD

i
THE HON'BLE MR.JUSTICE S
' VICE~CHATRMAN

andg -
' "’/

. /
THE HORI '_ BLE MR.H. RATENDRZ, PLRASAL:M (&)
1

 Dateds |- 2 ~1097 |

ORDE R/&H—Béﬁm;u | |

Medo/Rona/Con.iio, B

Ouiiit. %Qﬁ’) ‘{7 |

T...No. (W.p.‘ )

I
\

Admitted ang TInterim dlrE‘CthDS
Issuecd, - |

Zllowed

D:Lsrosed of with dlrectlons \

D;Lsmlssec e"\— MQ&W CA—“

Dismissed for default. g
Ordered/RcJectu.c. %O {P‘.\
No order as +o costs, \"\ C)’

ey qureRe Sugwy
Contral Adminisiretive T‘ihuqal
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HYBERABAD BENCH

Dismissed ag withdrawn






